
FORM  NO. 21 

(See rule lid). i ■

IN THE CENTRAL ADMINISTRATIVE jlRIBUNAU ........... ...BENCH

O A /T A /R A /C P /;M A /P T  ....of

........... .........................

Versus

....... ............................................................ ............... .

INDEX SHEET

...Applicant(S)

.R.espondent(S)

Serial No. DESCRIPTION OF DOtU M EN TS PAGE

-3l

1 - 1 9 -

/

f  ■ (JA s a J L eJ .

Certified that the file is complete in all respects.

Signature m  S.O. Signature of Deal. Hand

iV



. C L ;v ' : iL  .;-,LiriIiir3 r i.^T IU c  T r i lb U iJA L

■ L.I R r i T ’  SEM CH, LUCKii!OliJ

S TD Cl' jH iMU * i k r

APPLIC;ii'JT(3) 

i?£3P.iv;ki'ir;D;\ L' -o <!

1 ,

2 ,

/

4.

Particulars fco _bB oxafnined ’ ■ -

Is the 'appeal competent ? ■ ;

Endorsement.as to result of examination

s)

b)

ĉ.
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IN THE CENTRAL ^MINISTRATIVE TKIBL'l-oAL, 

CIRCUIT BENCH AT LUCKNOW

O.A- NO, 145/90 (L) 
******

Ra<ihey MohaB Saxeiaa 

Union of Ijadia & Others

Versus 

• • • • •

^p lic an t .

Opp. Parties,

Ho b . Justice Mr, K. Nath, V.C.,
Ho e . Mr. K, Oteayya  ̂ A.M«,

(By Ho b , Justice Mr, K, Nath,V^C..)

This application under Section 19 of Actninistrative

Tribunals Act, 1985 is for quashing the ,ord.er dated 20'.1.1990

contained in Annexure-A6, 'whereby, the applicant was posted

in consequerx::e of transfer order (Annexure-A4) dated 5.1 ,1990.
I

There is also a prayer for 'ta- direction to the opposite 

parties to allow the applicant to work on the post of Head 

Clerk in the Time Office,

We have heard the learned counsel for 'fehe ^plicant., 

Annexure-A4 is a transfer order dated 5.1.1990 which says 

that the applicant. Head Clerk in the Time Office^ is transf(

; ered to the Broduction Sectio©. . ' -i, Annexure-A6 is the 

impugned ord,er dated 20.1.1990 which mentions that the 

applicant. Head Clerk in Time Office, will joinv.in the
•s '

Production Section. '

The applicant has tvjo grievance. In the first

place it is poirited out that the post to which he has tee^

transferred in the Production Section is not indicated in

the transfer order. The statement in Para«6(l3) of the

application is that while there are 18 post of Head Clerk

in Time Office of which 7 posts are lying vacnantj in the

Production Section there a:tE only 7 posts of Head Clerk
mot

-^hich are all full and therefore, it couldjj^e stated that 

the applicant was transferred on the sane cadre- and rank



J -
in the Production S e c t i o n  which he had held in the Tjjne Office.

I The secoBd griv®Bce is that in original transfer o r d e r (Annexure.

! A4) dated 5.1.1990 the concem.ed auth(^ty has recgrded that

* . all the coBcerned officials must tee relieved fran the respect-

.ive posts without any delay and in that coimectioB no ai^peal 

or argxineiiat would entertained.

The learned counsel for the applicant says that in 

this manner not only the transfer order consti'itutes the ^plic- 

,  ants reduction in rank^feut he has also feeen prevented fran 

making any representation against the transfer. In our cpinioi^ 

both the contention are mis-conceived. The applicant havin^^ 

holding the post of Head Clerk im the Tirr.e Office is pressed 

to be posted on an equivalent post in the production

Section in the afest-ence of any indication that he is sppointec 

to the sane or seme other #ost. The fact that all ^the 7 post^ 

of Head Clerl f̂ein the HroductioB SectioHcare alteady full,, 

does not necessatily stand., in the way of the applicant's teeii 

posted as Head Clerk because on the applicants own statemest 

there are 7 vacant post of Head Clerk in the Time Office and' 

nothing could prevent the coripetent authorities to transfer 

one of those posts to the production Section.
*

! *

! She embargo on the jî cjî giiig of any appeal or siMiittJ
y ,  K.

I any argument,strictly speaking, relates to the official beinc
t ' . . ' .

relieved. It does not extentl|to the order of the transfer

I itself. More over, it is not open to any authority to shut
i. ' .

^  any representation o r ^ p e a l  as penr.issifele under the ruleg,

We are not satisfied, therefore, that the ronark contained 

t Annexure-A4 prevents the applicant frcm making any r«present

' ion against his transfer fran Time Office to the Production!

Section and to point out that all the posts of Head Clerk iji 

the Produc#ion Section are already full and therefore, he i

not in a position to appreciate on what post he has to join)
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We are of the epinioB that the applicant can make representat­

ions on these gxievaBces to the conpetent authorities which 

passed the order contained in ABnexure“A4 & A5 or else to the 

next hi^ei: authority,

of
This petition is disposed^ with the oteservation that 

the ^plicant may make a representation to the conpetent 

authority in the light of the a^ove at the earliest and the 

conpetent authorities ^hall dispose of the same withiB tfesA 

|>eridd of one moBth frcm the date of receiptpthereof
fv-

■ 10^^'

VICE CHAIRMAN.

Bated: 2.5.1990 

sd.
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SUPREr'lE uQUiiT Dr I N D U

D A T E D :  4t.h flecefflber, 1 9 9 0

FROM ;

TO

THE riEGISTRAR 

SUPREME COURT OF I N D I A  

NEW D E L H I ,

jm  DEPUTY flEGISTfiAR
central administrative TRISUMAL 
ALMHABAI),CIHCUT B£NCH(LUeKNQW)

P E T I T I O N  FOR SPE Cl  Al  LEAVE TO A P P E A ( C I V I L )  (\iO. IP J M ___ Q£____liiaQ
( P e t i t i o n  uTidar J x t i c l 'e .  13*6 o f  the  C o n s t i t u t i o n  p f  I n d i a  f o r  

iSp ec ia l  Le-,ave to App ea l '  to t he  Suprem e  C o u r t  f r o w  t h e  J ud g m e n t  

a n d  O r d e r  d a t e d  3 * 5 , 9 0  . ___  o f  t h e  H4.g.h C e n t r , ^ ! ___ _

. . . . , P e t i t i o n e r ( s )

Radhey Mehan Saxena-

V e r s u s  '

Uniisn o f  I n d i a  &, O x s .  R e s p o n d s n t (  s )

; Sir,
i ■ '

I am to i n f o r m  you t h a t  t h e  P e t i t i o n  a b o v e  m e n t i o n s d  for- 

S p e c i a l  L e a v e  to  A p p e a l  to  t h i s  C o u r t  w as  f i l e d  qn b e h a l f  o f  

t h e  P e t i t i o n e r ( s ) ab ov e  named from t h e  J u d g m e n t  and O r d e r  o f  

t h e  High  C o u r t  n o t e d  ab ove  a-nd t h g t  t h e  spme was d i s m i s s e d  

: by t h i s  C o urt  on t h e  _ i f c y i ^ d a y  o f  

A c e r t i f i e d  c o p y  o f  t h i s  C o u r t ' s 

P r o c e e d i n g s  d g t e d  1;he 25  . I f  . 1 p a n  ie  s n c l o s s d

h e r e w i t h  f o r  y o u r  i n f o r m a t i o n  and n e c e s s a r y  a c t i o n .

Y p u r s  f a i t h f u l l y »

y
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■ Ĵ Item No. 1 Court No. A
2 8 2 5 ^ 0

Section X I
■-j'.

S U P R E M E  C O U R T  O F  I N D I A  
RECORD OF PROCEEDINGS

Petition (s) For Special Leave To Appeal (Civil/SfiWfflHfl.) No. (s) 10259 of 19 90

(From the Judgment and order dated 2 .5«90 of the Central

Admn.Tribunal Allahabad Circut Bench(Luclyiow) in OA.No^ 145/90)

Radhey Mohan Saxena ...PETITIONER(S)
VcRSUS

Union of India & Ors, ...RESPONDENT(S)
(with appln.(s) for Ex-parte stay and Exera, from filing c/ t h e  
impugned judgmeny , .

*26,11,90 • **̂ his/These petition (s) was/were c

CORAM :

Hon'ble Mr. Justice 
Hon'ble Mr. Justice 
Hon'ble Mr. Justice

M.H..Kania
J.S.Verma

Htd on-(or-hearing today
Certified  to be true copy

Assistant r-r-- ;   ̂ 'M )

Suprem)^ Cc

199

-----
urt of india

For the Petitioners : Mdnoj Sv.'arup, Mrs. Lalita Kohli,Advs.

For the Respondents:

UPON hearing counsel the Court made the foliowinq
ORDER

No interference is called for. The Special Leave Petition is 

dismissed. I f  the petitioner is aggrieved by ahy action taken 

subsequent to the orders challenged in the V/rit Petition before the 

Tribunal, the petitioner may take^l appropriate proceedings in

I
(Suman Mishra) 
AR-cum-PS

'1 /
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In the Central Administrative Tribunal at Allahabad, 

Lucknow Bench

y

Radhey Mohan Saxena --

Versus

Union of India and others

Applicant

Respondents

I N D E X

• />\0

S.Ro, Description of documents 
relied upon

Page
nos.

1. Application 1 - 1 5

8 - 8 ----  A-JaVMLXUocA ^

P ^ J b i A ^  ^  b  . 0 .
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Applicant "

' v ^ - '^ S T T T i i *
For Registrar



In the Central
Actainistrative Tribvmal at Allahabad,

Lucknow Bench

'X

: v

Radhey Mohan Saxena aged about 50 years son of 

Sri Shyam «arain Saxena. resident of house no. U9/209,

Hari !3agar, Dugawan# LucKnow. PP “

Versus

1. Union of India through the Secretary, Ministry of 

Railway/ New Delhi.

2. The Chief Works Manager, Northern Railway, Locomotive 

Workshop, Charbagh, Luctaow,

3. The Deputy Chief Mechanical Engineer (Works), Northern 

Railway, Locomotive'Workshop, Charbagh, Lucknow.

4. The Senior Accounts Officer (Works), Workshop 

Accounts Office# Northern Railway, Locomotive Workshop 

Charbagh, Lucknow,

5. The Assistant Personnel Officer, Northern Railway, 

Locomotive Workshop, Charbagh, Lucknow.

6. Sri R,K. Bhatia, Seiiior Clerk, Production Office, 

Northern Railway Locomotive Workshop, Charbagh, 

Lucknow,

“■■I



In the Central Administrative Tribunal at Allahabad/ 

Lucknow Bench

Radhey Mohan Saxena aged about 50 years son of Late 

Sri Shyara Narain Saxena# resident of house no. 149/209,

I

i Hari Nagar# Dugawan# Lucknow. -- i^plicant

I ' Versus

i 1* Union of India through the Secretary/ Ministry of

^  Railway/ New Delhi.

,j 2. The Chief Works Manager/ Northern Railway, Locomotive

, Workshop/ Charbagh/ Lucknow.

,1 3. The Deputy Chief Mechanical Engineer (Works) / Northern
■I

Railway/ Locomotive Workshop/ Charbagh, Lucknow.

. 4. The Senior Accounts Officer (Works), Workshop

Accounts Office, Northern Railway/ Locomotive Workshop,

Charbagh, Lucknow.
I

5. The Assistant Personnel Officer, Northern Railway,
■I

Locomotive Workshop, Charbagh, Lucknow.

6. Sri R,K, Bhatia, Senior Clerk, Production Office, 

Northern Railway Locomotive Workshop, Charbagh,

■t
Ludcnow.

-- -- Respondents

APPLICATION UtTDBR SECTION 19 OF AmilNISTRATIVE

' ■■ TRIBUNAL ACTS 1985J ..' ' ' " " ^

j  , 1* Particulars of the applicant:

Q 1) Name of the applicant - Radhey Mohan Saxena

ii) Name of father - Late Sri Shyam ,Narain
Saxena.
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i

' 4 ' - 2-

iii) Age of the applicant - About 50 years.

iv) Designation and particulars Head Clerk, Northern

of office - Railway Locomotive Workshop/

Charba^h, Lucknow.

v) Time Office, Horthern Railway, Locomotive Workshop, 

Clharbagh, Lucknow,

vi) House No. 149/209, Hari Nagar, Dugav/an# Lucknow.

2. Particxalars'of the respondents ;

(i )(a ) Union of India through tiie Secretary, Ministry 

of Railways, Rail Bhawan, New Delhi.

(b) The Qiief Works Manager, Northern Rail^^ay,

Locomotive Workshop, Charbagh, Lucknow.

* i

(c) The Deputy Chief Mechanical Engineer (Works),

Northern Railway, Locomotive Workshop, C3iar^agh, 

Lucknow. -

* *  ̂ 4
(d) The Senior Accounts Officer (Works), Workshop 

Accounts Office, Charbagh, Lticknow.

(e) Sri R.K. Bhatia aged about 28 years son of

not known. Senior Clerk/ Production Office, 

Northern Railway, Locomotive Workshop, Charbagh, 

Lucknow. - ' '

3. Particulars of the order against which the application 

is made.

The application is against the following order

(i) Order No. 26 with reference to Annexxare A

^ (ii) Date ; 20.1.1990.



v4',- *“3"*
I

\ (iii )  Passed by - Sri' 3abu Ram Tewari CAPO)
If

* . , Assistant Personnel Officer (Work­

shop) N.Rly, Locoshop, Charbagh, 

j Lucknow with the approval’ of

■ Deputy Chief Mechanical Engineer 

: . . .  Charbagh and Chief Works Manager#

' . . ‘ , K .R ly ,, Locoshop, Charbagh, Lucknow.

4. Jurisdiction of the. Tribunal - . The applicant is

i . , ' , ' , 
i an employee of Northern Railway posted at

i

Charbagh, Lucknow. The application for 

redressal is against the order Ko. 26 dated 

" 20*l*i990, So the Central Administrative

Tribunal, Allahabad Bench sitting at Lucknow
1

I has^ jurisdiction.

. ^

5. Limitation - The applicant further declares that

! the application is v/ithin tlie limitation

prescribed in Section 21 of the Administrative

Tribunal Act 1985.

' i 
y  6 , Facts of the Case -

I (i) The applicant was appointed by Works Manager,
i ■ ■ *
1 ■■ ■ '

Northern Railway, Locomotive Workshop, C3iarbagh 
> ) f

Lucknow as trade apprentice on 2 6  ̂June 1957.

I An stipend of Rs,90/= per month was given to

the applicant w .e .f . 26. 6* 57.

(ii) That on 9.2*61 the scale Rs.260-400 (r s ) for 

tlie post of Sj^illed Moulder was given to the 

applicant and the service of the applicant

y was regularised from 26*6.1957 and was posted

1
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in Foundry Shop as a skilled Moulder vide 

staff order'No. 63 of 25,1.61.

' (iii) That thereafter the applicant appeared in

1
suitability test for the post of Material 

 ̂ Examiner and declared suitable in writing

I vide letter No. l^E/Panel dated 29.3.1967 and

then the aj>plicant
I . . ■

, v/as posted as a material examiner under CJhief

i Inspector (Inspection Shop) Loco Charb^gh,

' Lucknow vide S.O. No. 140 dated 10.4,67 and

worked there x îth full satisfaction of their 

officers for more than a periofi of 3 years and 

S 6 months. Thereafter all of sudden the

applicant's name was deleted from the approved 

I list of the material examiner vide S .O . No. 281

,i dated 6,7.1970 by Production Engineer and the

I applicant was transferred to the post of*skilled

Moulder’ in Foundry Shop. It  is important to
1

, mention here -Uiat' the post of Material Examiner
and

■! was upgraded vide S.O. No.77 dated 8.2.74Xdue

' to abovesaid transfer the applicant could not
!

' b e  upgraded and suffered from a huge loss. The
■I

I representation was made by the application

: dated 7 .7 .70 .

I * ' '

1 (iv) That the applicant while.working as skilled

I moxalder was not called for promotion to highly

skilled Grade I I .  The representation was made
I

I by the applicant on 15.9.70. The applicant

I successfully qualified the written test for

)
—  the post of ' 'Junior Progress Man'' but

6
deliberately and intentionally the applicant
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X

i

(v)

(vi)

A >̂XS

was declared fall in the interview due to the 

reason that the applicant made several 

representations against the ill and wrong act 

of the authorities.

OSiat the applicant applied on 25,11.1970 for 

the post of Intermediate Apprentice Mechanic 

(Chargeman Training) and the applicant was 

called for the written test on 16,4.72 but due 

to his illness the applicant could not appear 

in the v/ritten test and tendered his medical,

A supplementary examination for the post of 

Apprentice Mechanic (Chargeman Training) was 

jti conducted on 24,4,72 but the applicant V7as 

not called to appear in
* *■ +

the written examination though there is a 

provision in the service rules that if a person 

could not appear in the v/ritten test and if he 

sends tlie medical or- he is on the leave then 

that person shall be called to appear in the 

supplementary examination. The applicant

aggrieved by the act of the authority concerned
1̂-.

suixnitted the representation on 23,4,72.

That the applicant was so much purturbed from 

the abovesaid acts, that he moved the applica­

tion on 3,1,1972 for the change of category 

from the skilled moulder to clerk in the same 

grade. The Chief Personnel Officer on behalf
*

of the General Manager (Personnel), N, Railway, 

Baroda House/ New Delhi vide S,C, No. 377 dated 

24,9,72 changed the category and posted the
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applicant on the post of Pass Clerk, Personnel 

Branch v/ith effect from 2'5.9 .7 2 .Without showing 

any reason and cause the applicant was 

deliberately transferred from Personnel Branch 

to non-personnel branch vide staff order 

No, 30 of 27,1«73. Due to change qf branch the 

applicant* s seniority had, been worstly affected. 

.The applicant who was having quit© a good, 

position in the seniority list of. Personnel 

Branch came down on lower number in the seniority 

list of non-personnel branch. Thereafter the 

applicant was again posted in Personnel, Branch 

vide S.O. No, 265 dated 1 .4 .75 . .Again vide 

,^taff order No. 442^ dated 1.7*76 the applicant 

was transferred to Shop Superintendent Office

in Diesel shop. On 19.10.76 (Vide Staff Order
t

No. 707) the applicant was again transferred 

from Drawing Office’ to Establishment Office.

Vide S.O . No, 831 dated 10.10.77 1±ie applicant 

V7as transferred to Light Machine Shop (IMS) 

and on 1.11.77 vide S.O, No. 875 the applicant 

was again transferred to establishment section. 

Vide letter No. 31-E/l/Part III  dated. 2.5.78 

the applicant \ms transferred in the Time 

Office as Time Office Clerk. Vide letter No,

34-E/3 dated 27,11.'78 the applicant was
i

transferred 'to"Principal System Technical 

School, N .R ly ., Charbagh, liucknow. The 

applicant was again transferred vide letter 

even no, dated 2.12*78 in the Time Office. The 

applicant made the representation on 14 .3 .78 ’ 

through which the applicant claimed seniority.
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The photocopy of the representation dated 

’■ ' 14.3.78 is filed as Annexure A^.

(vii) That on 20*10.81 the applicant was decla-red 

suitable for the post of senior clerk in the 

scale Rs. 330-560 vide order No, 74^ and
I . . . _ V

I promoted vide S.O. No. 747 dated 20.10.81 against

the existing vacancies in the time office. The 

applicant was fiirthermore promoted as Head 

' Clerk w .e .f . 1 .2 .85  in grade Rs. 425-700 vide

1 S.O . No. 272 dated 24.4.85 against the existing

, vacancies in the Time Office.

(viii) That the applicant due to his bad health

requested his officers in writing that he may 

be transferred from Workshop to somewhere else 

in the office hours from 9-. 30 hrs. to 16.30 hrs. 

The- applicant made several representations on 

different dated. The photocopy of the represen- 

I tation dated 8.6.1978 made by the applicant is
, ■ I

,1 filed as Annejcure A^. Neither any reply nor

^ , any action was taken on the applicant* s applica-

' tion.

, ( ix) That the Secretary of Northern Railway Men's

I Union Charbagh Branch made the correspondence

: regarding the seniority and transfer of the

applicant (Office D.O, letter No. NRl-IU/GB/Nov./86 

,1 dated 17.11.86 and the said letter was

replied by the Dy.C.M.S. (Works) replied through 

the D.O. No. 315/1/Pt. IV. " In the said reply it 

aamitted by the Dy. C.M.E. (Works) - the 

respondent no. 3 tliat tlie claim for seniority of
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I

the applicant (Radhey Mohan Saxena) in 

Personnel Branch is genxiine but.the transfer 

from Time Office to Establishment Section or 

Production Office cannot be considered and it is 

beyond his jurisdiction. The photocopy of the

reply dated 31,12.86 is filed as Annexure A„.
*■ ‘ * J

(x) That the applicant is working on the post of 

Head Clerk in Time Office, N.Rly. Locomotive 

Workshop, Charbagh, Lucknow and dealing the work 

of maintaining the time checking of workers.

The applicant is working lander Senior Accounts 

Officer (Works)T the respondent No.4*‘ '

Cxi) That in fact in the time office of N, Railway

Locomotive Workshop, Charbagh, Ludcnow previously 

the worker^*' attendance v;as recorded through 

tokens and these tokens were reconsiled with 

the Mis try books* But subsequently the token 

system was changed by the Time recorder system. 

The time recorder system is continuing till 

today* The time recorders are mostly damaged 

and are out of orders due to which the
u i

punching syston- is badly effected 'and is ‘ 

paralysed. The applicant being head clerk of 

Time Office several times informed in x-Jriting 

to the respondents 2, to 4 but no -action" could • 

be taken .in -improving the time recorder device.

Cxii) That without showing any reason and cause the

respondent no.5 on behalf of the respondent no.2 

passed the order dated 5.1.90 (Staff order 

no* 10) through which the applicant (shown at 

serial no.5 in this order) was ordered to be

0



J transferred in the Production Office without

\ mentioning the post/ grade, and pay. It  was

also mentioned in the said order that the

applicant will be replaced by Smt. RiR.Saxena -

the senior clerk (Production). In the said order ^

it is also noted that the approval from the

Deputy C2iief Mechanical Engineer - the, respondent

No.3 has also been taken. It  is also important

to mention here that in the said order it is

specifically mentioned that no appeal#

representations and the arguments shall be

accepted against the orders. This is clear

violation of Article 311(i) of Constitution of

India. The respondent nos, 2 / 3  and 5 acted in

an arbitrary manner while passing the order dated

* f
5,1.90 that specifically it has been mentioned 

in the said order that no appeal, representation 

or arguments shall be entertained. By mentioning 

it the applicant has been debarred from making 

the representation or filing tlie appeal which 

is against the imperatives of natural justice.

The copy of the order dated 5.1.90 is filed as

- 9- ■'

Annexure A-
4.

(xiii) That in the said order it has not been mentioned 

that in the production section vAiat post the 

Iapplicant has been transferred and neither the
>

■'pay and grade has been shown. It is pertinent 

to say that the order dated 2 5.1.90 is not only a 

transfer order but it  is sort of an order 

tlirough which the rank of the applicant has been 

reduced v/hich will be evident and clear from 

the staff order no, 138 dated 23.2.85, In the
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' Time Office there are 18 existing posts of 

■’ Head Clerk out of-which 7 posts are lying 

vacant while in production section only 7 posts 

I are existing and all are full so the applicant

» can not said to be transferred on the same .

 ̂ dadre and ranlc in the production section.

The true photo copy of the Staff Order No. 138 ^

dated 23.3.1985 is filed as Annexure A^. ^

- 10-

(xiv) That the order dated 5.1*90 was never served

on the applicant though the applicant regxilarly 

worked till 28.1.1990 and thereafter from*

31.1.1990 the applicant is lying ill and is 

on medical leave. The applicant availed the 

rest leave on 29 and 30.1.90.

(xv) That on 20.1.90 through the staff order no. 26 

passed by the CShief Works Manager, N. Railway 

Locoahops Charbagh/ liucknovy - the respondent 

no.2 through the Assistant Personnel Officer 

(Works) the applicant (shown at serial no.7) 

has been transferred to Production Section 

without mentioning the post, cadre, rank, 

designation, pay and grade. As stated above 

this order is also not a transfer order but an 

order through whicli the rank and the grade has 

been reduced which the authorities are not 

empov?ered to do, and moreover without explaining 

any reason and cause and without .giving any 

opportunity to the applicant the said order 

can not be passed which shows the malafide 

intention and arbitraryness of the respondent

I
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nos. 2, 3 and 5. The true copy of the order

dated 20.1.90 is filed as Annexure No. A ..
'______________ 6

The said order dated 20.1.90 has also not been 

served till today.

(xvi) That it  is also quite astonishing that there 

are several persons working in the Time Office 

who came into the services of the Railway from 

the Time Office, N. Railv/ay# Loco Workshop# 

CJharbagh/ Ludcnow and became the office 

superintendents, assistant superintendents as 

well as the head clerks in the Time Office 

without facing any transfer from the Time Office 

to any other section while through the impugned 

order dated 20.1.90 the applicant, who was several 

times harassed by the authorities in the past, 

has been selected not only to transferred

but reduced in the rank and cadre.

(xvii) That the attitude of the respondent nos. 2, 3 

and 5 are so harassing that it  has been clearly 

mentioned in the order dated 5.1.90 that no, 

appeal, representation or arguments shall be 

accepted whidi is arbitrary in nature and 

against the cannons of natural justice.

(xviii) That the respondent nos. 2, 3 and 5 passed the 

order dated 5.1*90 and 20.1.90 against the 

provisions of Constitution as while reducing 

the rank and cadre of the applicant no opportu- 

nity Was given to him which is unreasonable and
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arbitrary in nature.

(xix) That as mentioned above that there is no post
I t

of Head Cleric lying in the Production Section 

where the applicant has been ordered to be 

transfer so it is very clear that the 

applicant has been transferred in tlie production 

section on the lower post which is beyond the 

power, control and'jurisdiction of the 

respondents 1 to 3 and 5.

f e a t

(xx) That in the garb of tlie said order the applicant 

has been transferred to the lower post in the 

production section due to whidi the order 

dated 5.1.90 and 20,1.90 can not said to be 

reasonable order and clearly shows the malafide 

intention of the authorities.

(joci) That no authority or officer is empowered to

transfer an employee on the lower post without 

conducting any enquiry and v/ithout framing any 

cliarges and without giving any opportunity to 

the employee while through the impugned order 

the applicant has been transferred to the 

lower post witiiout framing any diarges and 

without giving any opportunity to him so the 

impugned order is no order in the eyes of lav? 

and is against .the cannot, of natural justice.

7• That the applicant has been debarred from availing 

any remedy against the impugned order as it has been 

clearly mentioned in the order dated 5*1.90 that no
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appeal, representation or argtments shall be 

entertained.

8. That the applicant fiirther declares that he had

not previously filed any application, writ petition 

or suit regarding the matter in respect of which 

this application has been made, before any Court 

of law or any other authority or any other bench 

of the Trib\inal and nor any such application, writ 

petition or suit is pending before any of them.

\

i )

Reliefs sought :

; The applicant claims for the following.reliefs

•t ■' • '

(i )  That an order be passed in favour of the

; applicant quashing the order dated 20,1.90

• contained in Annexure No. A . passed by the
—  ----------------------  — k

■ respondent nos, 2, 3 and 5 on the ground that the

respondent nos, 1 to 3, 5 have no right to reduce 

the rank and cadre of the applicant through the

i transfer order and moreover no opportunity has
li

i been given to the applicant.

I

; (ii )  That the applicant be ordered to allow the work

' on the post of Head Clerk in Time Office W, Rly.

‘ Locoworkshop, Charbagh, Ludknovi?.
1

I (iii )  That any other relief which this Hon'ble Court

deeras fit and proper, be also passed in favour of 

the applicant.

(iv) That the costs of this application be also

awarded to tlie applicant.
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10, Interim Order ; Pending final disposal on the

application the applicant respectfully prays 

that the operation and implementation of the 

order dated 20.1.90 be stayed and the applicant 

be allowed to work on the post of Head Clerk in 

Time Office, Locoworkshop, Charbagh, Ludcnow,

11. The applicant is filing the application in person.

12. Particulars of Bank Draft/Postal Order:-

1) N\jjiiber of Indian Postal Order ; 4 0 9 i ^ 8

2) Name of the Issuing Post Office :

3) Date of Issue of Postal Orders: ^ 3  ' A .

4) Post Office at whidi payable J C A T

AlW sjJk j, (a 'P>0;

13. List of Enclosures : ,

2 ) A->̂ ysK,yu/Tr̂  A  2. (^Ap(iica3i£7i\ 8 '

5) A\>VMLya/^ \38

6) fh\WZ:^unr(  ̂ Pt^ VvO •

Verification

I / Radhey Mohan Saxena son of Late Sri Shyam Narain 

Saxena aged about 50 years working as Head Clerk, in the 

Time Office# Northern Railway,Loco Workshop, Cnarbagh/

Lucknow, resident-6f house No. 149/209, Hari Nagar,
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>■

Dugawaii/ Lucknow do hereby verify that the

contents of paras -Ip S /  ^  

are true to ray personal knowledge and paras ^  ̂ ^  

4 C'*^^''^'^^'^*^/7»(ar^believed to be true on
-I.

legal advice and that I have not suppressed any 

material fact.

Date; April, 1990. 

Place ; Lucknow.

Applicant.
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In the Central Administrative Tribunal Allahabad, 

Lucknow Bench

Radhey Mohan Saxena

Versus

Union of. India and others --

Applicant

Respondents

" INDEX OF THE DOCUMENTS

S.No. Description of documents 
relied upon

Page Nos.

A '

f ■

1, Attested true copy of application
dated 14.3.1978. -- Annexure A.

2. Attested true copy of the
application dated 8 ,6 .1978.—  Annexure A^

I
%

3. Attested true copy of the D.O.
No. -31E/1/Part IV dated
31.12.86. Annexure A,

4. Attested true copy of the Staff
Order No. 10 dt. 5.1.90. -- Annexure A,

5. Photostat copy of the Staff
Order No. 138 dt. 23.2.85.^—  Annexure A,

6. Attested true copy of the Staff
Order No.26 dt. 20.1.90. --- Annexure A,

I  2.1 

1 2 . .

Applicant



M nexure a .

To,

The Dy, Chief Mechi. Engr. (W)
K .R ly ./ Locomotive Works,
Charbagh, Lucknow.

Respected Sir,

SvHoi- Injustice meted out to me while 
in the course of emplo3fment.

Respectfully I beg to lay down the following for 

your kind perusal and justice :

1, That I was initially appointed as Tr. App. on 

26.6.1957 and after successful completion of

3 ~ years Apprenticeship I- was appointed as Sk.Moulder 

grade Rs. 260-400 (RS) on 9.2.1961 in the Foundry Shop,

2. That I further appeared in the Suitability Test 

of Material Examiner and was posted as Material 

Examiner in the Inspection Shop and xwrked as such 

more than 3^ years in the Brass Fo\indry Inspection 

Section under Chief Inspector Loco, Charbagh, Lucknow.

3. That all of a sudden my name was deleted from

the approved list of Material Examiner the reasons 

are best known to the administration as I am 

absolutely unaware of tlie happening and after that 

posted as Sk. Moulder under C.I./Loco, since last 

four years the Material Examiner post has been 

upgraded,

4. That as Sk. Moulder in the Inspection Shop I should 

have been called for tlie trade test of~H.Sk.Gr.II 

according to seniority of the Moulder trade who were 

posted under C .I ./L qco.
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5. I may further put forth another injustice metedout 

to me that I appeared in the written test of

, and declared suitable but at the time of interview 

delebrately. on issue, of para 3.2 as declared unsuitable 

when the result was declared.

6, My various' representations made against the injustice 

went futile.

■Y

7. Having been mentally tortured I decided to change ray 

category from Moulder to that of a clerk which was 

acceded to by the administration under the circ\mis- 

tances as stated in paras'3.4 and 5 and I was posted 

as a clerk in the pass section on 24.9.72., Thereafter 

I have been posted as a clerk in Non Personnel Branch 

on 27.1.197 3. I have worked as a clerk in the LSKP 

Office/ Production Office, Diesel Draw'ing Office and 

Shop Supdt. (DSL) Office but after the confirmation 

in non-personnel branch now a days I have been 

assigned the job of Establishment.

8. Since the post of clerk a-gainst which I have been 

posted in Establishment Section on 24.10.76 is for 

Development of DSL.P.O.H, work under MM/DSL/Dev. and 

as a matter of fact I should be given the assignment 

for v;hich I have been posted but instead. I am being 

a-sked to lookafter the complete personnel branch 

work pertaining to my seat. When the Diesel P.O.H. 

is a new organisation.

9. Now further I v̂ /ould like to mention here that due 

to change of the category about 15 years of my 

service period has not been counted by \'/hich the 

seniority has been fixed on the bottom in tlie Non- 

Establishment group. Inspite of the I want to work
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in the office hours under your kind control.

In view of my constant set backs during ray service 

career so far# as would be evident‘from the’ foregoing 

paragraphs, I approach your goods'elf with firm hope
A

that your honour will look into my pitcable case and 

will pass orders for my posting in non-personnel group 

for working hours from 9,30 AM to 16.30 PM, to which 

I ‘originally belong after change of’ my category so 

tiiat I may learn the work of non-personnel group 

which will go a long way in my future career while 

appearing in the suitability test of Sr. Clerk.

# *

Thanking you.

%

V  I

Lucknow.

dt. 14.3.1978. .

TRUE COPY

Yours faithfully.

S d / -

14,3 ,78.

(R.M. Saxena) 
Clerk, Sstt.Sec. 
Locoshop, Charbagh, 

Lucknow.
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ANNEXaRE A,

To,

The Dy. Chief Mech. Engr.(W) 
N.Rly. Locoshops, Charbagh, 
LUCKNOW

Respected Sir,

SUB.: ' • TRANSFER I I

E^.aiE(W) 
Forwar.|(^d. for 
dispdofsl' pis.
He may be spared 
if a suitable man 
will be posted 
vice him.

ScV-

(B.L.SAROJ)
AS(TO).

A«a.CTQ)
Forwa^jded for 
dispose please,

Sd/-
8,6 .78

(BHUr'SEN)
H.T,k,

Having exhausted all channels I had approached your 

goodself to very kindly transfer-rae in non-personnel 

group in the duties hours of 9.30 to 16.30 hrs,

I am really grateful to the administration who 

has sympathetically acceeded to ray request and posting

I

me in time-office w .e .f . 3.5*78 in the duties hours of

8.30 to 16.45.

In this connection I may kindly be permitted to 

state as under

*

1. That originally I was appointed as Trade Apprentice 

on dt. 26.6,1957 and completed successfully on 9,2.61 

and after that was working as skilled artizan in grade 

Rs,260-400 (RS).
r

2. That having lost all hope for my future promotions 

due to injustice in certain cases as the name deleted 

from the approved list of Material Exchange post# not 

called in the trade test of HSK.gr.II post and delebe- 

rately declared unsuitable in the non selection post 

of J .P .M . after passing the v^'itten test and as vi;ell

as the interview. Under the above circumstances I opted 

to work as office clerk in the duties hoxars of 9,30 to

16.30 hrs.

3. That after looking into accoxint my request I was 

initially taken in personnel group as office clerk in the- 

duties hrs of 9.30 to 16,30 hrs on dated 24 .9 .72 .
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4, That after few months I have been transferred to 

non personnel group and- without obtaining the option my 

seniority has been fixed by the confirmation in tlie 

non personnel group but even then again I was posted 

in establishment section on dated 24,10,76 in the 

duties hours of 9,30 to 16.30 hrs.

I

5. That now I have been transferred no doubt in a non 

personnel group in time office vide your office letter 

no, 31F/1/Pt, on dated 5,4,78 and 2 ,5 .78  in relevance 

to my application dated 11,3,78 in which I was requested 

to work in non personnel group in the duties hrs. from

9,30 to 16,30. For your kind information in time office 

duty hours are from 8.30 to 16.45 and I have to 

practically work in shop area in a smoky atmosphere 

which is not suitable to my healtlj.

A '

As already requested may I request your goodself to 

very kindly feel pities on my sheltered health and 

order for my transfer elsewhere other than the xforkshop 

and'for which act of your grace I shall ever remain 

grateful to you.

Thanking yoU/

DATED: 8th June, 1978.

Handed over to 
receipt clerk 
(Gen,Section) , 
Km.Karanjeet Kaur 
on date personally 
to send to the 
dealing clerk Shri 
K.B.Lal. Sstablish- 
ment Section.

26/- '
8 .6 .78 .

TRUE COPY

Yours faithfully,

8 .6.78

(RADHEY MOIiAN SAXENA) 
Clerk,

Time Sheet Section, Boiler Shop, 
Charbagh, Lucknow.
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^l^JCaRS No*A-3

NORTHERN .RMLWAY

SHAKSSL AHMAD Locomotive Works,
DY. CME (W) Charbagh, Lucknow*

D.0.No.31E/l/Pt.IV Dated! 31.12.1986»

My dear Bajpai,

Subjest: Seniority and transfer of Shri

R.M# Saxena.'H .C ./T .O . ,Loco Shop, 

Charbaqh| Lucknow_____ _________ ____

Ref: Your Office D .O . Letter No.NRMU/CB/NOV/86 
dated!? .11*86 « ___’

On checking with records and personal case, we find 

that the claim for seniority of the above employee in 

personnel Section of Production Office can not be 

considered. As in terms of Jt.Jy'Cs. and Mechanical 

circular No«47 dated 16.12*1959/ it is beyond my juris­

diction*

Si^(W) is competent to change his duties according 

to desk work. On the subject. Railway Board's letter 

has been issued from time to time*

W i ^  best wishes *

Yours sincerely,

Sd*

Shri S.R.Bajpai,
Secretary
N.R.M-U* Branch, - - .
Charbagh, Luclcnow*

true copy
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1 ' ANNEXURE A
4

Jivi? ^ 1 ^ 5 [  w j^rn  ĉ 5h;5_

rro 3TT0 ffo-io ■ P ^ ^ :-  5-i-9o

3iT^^ B-arra

I:-

I :- , 5TfT 5T?( j!jr^ zrm  5 f̂q^Fl g ' t t

S I W  TfT.^lri^cf vIt I?? OH* 3ft* 228

4-1 1-89 % fcTlT q-#. ^  Wt 1 ^  ll

2: - ?ftiif?ft 3̂?TsiT̂ ,T3î  g-err̂  p^pq^ #  iirrr̂  g ^?i^-

iiT  ̂ #t 5Tfr ^fi % T2TT  ̂ TT rr^ff arrPw ^ Tsjr^'^Pt^i P ^ ^  3̂itcI 

?;*# 15̂ 1 ^ ^f^¥u^  aiT̂ ft ^Tf) p£?̂  ^ t ^ i  aft ^̂ Fi|q1i

'

3:- #t Pĝ ?î  P^Pq^ eTjPq̂ i §titi sirPq̂  ̂ ^

Tsrr^'xiPTd P ^ ^  I ciw .5 ^  m  TT eft ro %o
, .  - , --i

5^^ ^irPw . #  Fiw^T ^tjm' li

4 >  #t ^oarr̂ o 5^r P̂ P-7̂  c t^ii airPq̂ H ^  i^p- ^ T'to

aito ^m  w ^ ‘ T^TT^-rff^ P̂ r̂r I ^̂ rr q̂ r ?ft ‘

3fT^“̂  PciPq̂  ^Oqi'0'31^0 ^^0 ^ T̂cTT tl

5:- 5ft SfTTOQIlo p # q-̂ '^ Q ^ O..,^

W ^ T ^ pTcl P̂ iTT T̂cTT I cl̂TT T*# q*T f̂tlT̂ 'i' STTTÔ TTO il-̂Î TT

qPi'ss" pFio 3irr5^ li

e:- B:£Tr̂  pî pq  ̂ rro^o ^  rrrq" ^

P?ci P̂ '̂ rr ^Tfrr I afr T'??r̂  ?< sfr garrii f^f P̂iPq-E?

^q" ^^T^TT ^Tcfr I'l

7:- ?ft q* %• cis^T a-£TT̂ p^pq"  ̂ CToarro ^  f̂̂ o %o qi'o

^ TSTT^-^Pt^ P̂ ?̂ r T̂̂ TT I q-< sit If 5^?7 clP<'S5
■psFiPq'0 ^  I 'if r ^Tiur li

?T1^P'^ 3T&ft§̂  ^jfgTp?'#* ^

:^ T f-m  % aigHT?. WT^'WI >̂‘ i m  ^  q̂̂ -p, w  m

T g ' 1 ' ^ 4 ' l l  • '

,^- ,.,J.l I 'M ' I--I—

^  in"P^ afp5p^ ^  jTt?! It,,
't.O

TPdftiPq- 3rra?TB g r r *T ^  qg^rr*- . . ■ 5 r t t T 4 " S 5

5it-q?q*ero^o ^o^o^ol^.ol qTW^-qr?! qij©

arrPqn t̂-qn- îTrfT-̂  ' ■
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13* Sri M r  ajan Lai >'.-/R ol ling SLock  ̂i 5. el lo.'vcd Lo;

. conLinye. . in Holling''SLoGk'SvsCL ion-on hi ~ •w.imo capacity.

. S r i ' . A j i t ;  5 i n g ' h , \ ^ ' S / b - L  i p ' b l l o w a d  l q  , c o r i i l n u j ' r n

, - .V .. 0SL:_bhop;Qn‘ Hrs’̂ 5'.;m '̂':ppy; and, gr^ddvi,-^

i''n^'' •! I V:X *̂ 4 ,.Sri 'n' G apt a. ;whcj‘ :ho s. ;uu«i n ■ prO;mo.ted as
0 ; S' i n ' GrflBe' & . ?  O0~gOOC rh-) vi’dd r bvLV: i ducvd'

. . - : 5. g,-B5./ Lran5fer'r«^d to' lohog^ H ■'

Haiti '-dahodur, Ha'dd''''ci ir(c/?t_W^ poy ,Ps;,5jQ/- in-' 

ds ■ ,|;42,5*“7ijO X J , ,, is  a 1 io wj,d to' o,fficivita as

iCL;Suii;dt', ,0n / - ’''in' grs'd<i%A.'5St>-7 

3d-h'oc u'asis and'pe^Vai’hî  rsdlddtl.dtr w.-^if. f-2-81

, y . ,  .

Ite. Sri 
Grode;

■, A S S L t , ..................... ...  ............ . ^

on sd“ Koc u'asi s and'paiVfli’h(̂  :sdUiidtidtr . l-t'-SB 

ViCd S r i  ' i  r i p a t h i ; vh,o.. h a s ' uj dn' . >promoLad as 0  . S
;d 5“-;2~85 and xtJO■ ■ i r i '  g r 2 de ,Rs.7 Q0 - 9 b 0 (  v id i i - 'S iU v '  )No i 7 7  dooat  

ar ans fcj rra d . 1 0 M.'l ;b*̂  -''' '• -'•' ; f,’. V  y..= . ••> j

*̂ d*̂  ~HaSdj Clerk^  G ^ ^ d e ' 4 g 5 - l  LQ 

, Sri H.5.>>*igam, rtaad. dark/i- .U  in grod'^ Bs*4c5-7UuC

' 'r‘,is. oliov^^.d to conLinua i n T . O ,  “ '■

 ̂ ' ■ Hd,.claTk to'

Vh(^ff7;ef - V n y e  i n  'J-iQy ■ . •). •

'^ ' : " i § / ‘} 'S-^j.SvNkShuki.a.._Hd,/.Claris oli^wad to continue '

H /G  1 ,Lr; i s 'alio;wad' to cont i'nua i n  'I .0 ,

■ ' S r i  bri j  Waroin , H/C - 'I ,b i s ^ i ' l b w a d  to concinua in i .U, '•

• ,Sri Wahazul Haq H/C 'I ,U is ailow’jd xo, continua in l -.O;'

- J . , . , * . .  !■ i ..;An <•■■■ ■ ■■ ■ , ■ y ,  . ' ■ . ' ' ' ■ ' ■ ■  * . ■;■

j^>  , 7,., Sri  o .C .Varna  , Hu/i ' is  ailowad to 'cootin  u a . in  I .1),

.8,-■ Sri '^.*^.Shukla HC/T .U is  allowdd co cdntinua i n  .‘I . 0 .

. ''9,- 'Sfi Thakur ^ars li*-/! .0 is  allowad to continua in i .0 .

lb ‘
7 10, Sri Chandra i-'rakash HC /i .u  is  allowed lo continua in l .b ,

N.' ..... . "■ ' ■ '

t .

s

lA Sri.  M. 0 .Gupta HC/i ,u is aliowjd to corvcinua in  'l .Ij .-

12, Sri i'uran Lall riCvi ,(j js elluwad to continua in 'i . 0 , ’
f: ? , ■'i .j , ' • . . ’ I'i.' ^

13,. Sri MahandraVrakosh riC/'i.O’ is  allowad to continue in i .On ;■

Coni.d'
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• -'.N ■' '  •

, 32 .

f. 33.

■ 34.

 ̂ 3 5 V 

36.
Vvi-.

r 37.;
■ i ’ I

■: 33.

39.

'^''40,

'■ 41..

- 5 -

: Sri MP, Yadav, HC/3udr:’ f Is allowed In

I 3udg-"t s=>ct ion. ■ '

i
j Sri Hanuman Pd, HC/^udR^t Is allov^'^ ■ > coni-lnu'^

I In Budp?'t ('Also s-̂ '̂ t 1+^n 3-IB abov?;,.

S>4 S. Yadav, HG/DSI. is allov'^d •f-o con-!-1nl;'  ̂ in

"'Sri S . ><5 ’̂C/rS'' Is allov'^d •* '0  con-M'^U’? In ESI.-, 

J .C . ^a''o+ HC/r'£Tj is aMow^d co'^i-ini'^ in

?-"i P. 3,Pa+-hak is sllow'^d +o cor>tinu'^ in TST...

S^i A.H. Fa>-ooqui is allov^d +o in rsij.

■ V-

.42j

j
I

;43^
i

44.

45.

46.

47.
[

49.

49.

50 .

?’"1 ■R. K. Ghoshal ^s allov^'d co’̂ ^nu'^ in Î SL.

S <  Sa+-ish Kutip - wc/?^S is  allov^d.^'i con+^nu'^ in '^S. 

on hi s sam^ canaci f y. i

^aj^nd-a P-asad, HC/T.O  nay Rs.515/- in g-ad^ Rs,425-700( ^S) 
i S ' ^ a n s f t T  Fo 'und^shon  on M s  p- '̂^s^nt nay and 
g-ad.-’ . , ,

Hoban T.al ,Sha^a, FC/T.O nay Rs.515/- in g'-&d° 

K s . : 4 2 5 - 7 0 0 ( i s  + ’’ansf ’ »”^d' to Shon.

S'’̂  S.K.Glngh,, H G /3 .S 'i s  allowed to continj? I n 

S H  Tek Chand HC/M'T’S is allovr^d to contipu’ in Mt ?, ^

Jr i

Sri ’5./i.Lal HC/CSM is  allov'-'d to contin’i'= in o f f i c ^ ; ,

■f’am T.akhan, HC/T.O nay Rs,515/- e*ad^
Rs.425- ■700(’̂ S) is t - " a n s f d  'to nrg .offjc^ .

S'f'i Gupta, ■̂ C/t .O n a y 515/- i n  ^-̂ ado Rs,425-700(’̂ S)

is t -nansf-'̂ r'-'-̂d to J i g ‘’c t'o o I ^f^i
t -

P-̂  Gai s^nr^,  ’̂C /? .0  nay,Rs. 515/- in p-"ad-> , • '

Rs,425- 7 0 0 ^ i s  t-nans f o-"--̂ d̂ r o ^ . S ; S

S H  yi Adjani HC/"^.0 pay Rs«515/- in p-ad-'

Rs. 425- 7 0 0 ( ’̂ S) Is t v̂ .̂'sf'^>--̂ d to L^S.

^"i S.S.Ghv^K?,, G/'T'.n Pay ,̂s. 515/- in p-ad__'̂  

Rs,425''700^ "'S) is +•-ans f ̂ '''^d to 'S', ghop. • - ......_'v ■-'
\

.X

Contd-
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MNEXURE No. fl-6

Northern Rail way# Locomotive Works, Charbagh,Lucknow<

D.O.No.26 Dated: 20«1«90

v V

X

The following transfers and posting orders of

ministerial staff (Non-personn®i group) are ordered

with immediate effect.

1. Sri Baboo Lai HC/TO is transferred to the Prod*
Lai Sr.Clerk

Sec* and SriRadhey Shyam~is posted in time office 

vice him*

2. Sri K.C.Shukla HC/TO is transferred to PSTS/CB

and Sri S.K* Das Sr.Clerk/STS/CB is posted vice him*

3* Sri R*S.Kigsrn T.C./TO is transferred to the Jig & 

Tool office and SriG.D.R.Sharma, Sri clerk J&T is 

posted vice*

4* Sri A .K . Sinha, HC/TO is transferred to the General 

Section and Sri Ganesh Pd* / Sr.clerk Genl. is posted 

vice him*

5* Sri Laxman Pd* HC/TO is transferred to the MTS and 

Sri Raj Narayn Singh, Sr. Clerk MTS is posted 

vice him.

5* Sri Munni Lai, HC/TO is transferred to the MS shop

and Sri Satish Kumar , Clerk/MTS is ; posted vice

him.

7 . Sri R.R.Saxena Smt* Uhia Balani HG/Production yiose

orders for transfer to Time Office were released

vide staff irder No.lO dated 5.1*1990 vjill now remain 

in Prod .Section.

Sri R.MWSaxena , HC/TO will join in Production

Section and Sri R.K.Bhatia Sr. Clerk Prod, is now
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0 14 .

15

16.

i

17 .
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posted in Time Office vice him*
V--

Sri Ramesh Pd. Singh, Sr. Clerlj:, T .0 . is transferred 

to the Budget Section and Sri Ramesh S i n ^ ,  Sr. Clerk 

Budget is posted vice h i^ .
i ■ . y. .

Sri R-S. Sahu, HC/TO is transferred to the LMS shop 

and Sri D»P* Misra Sr* Clerk/LMS is posted vice him.

Sri Brij Narain, HC/TO is transferred to the General 

Section and Sri Deepak Saini, Jr. Clerk/General is 

posted in Time Office vice him.

Sri Wajual'Haq/ HC/TO is transferred to the J&T 

Section'and Sri Mohd. Kasim Raza/ Sr. Clerk J&T Section 

is posted in time office vice him.

Sri Hoshiar. Singh# Sr.' Clerk/TO. is transferred to the 

mTS shop and "Sri Mahendra*Pratap'Singh# Jr . Clerk/MTS 

is posted in Time Office vice him.

Sri Saiyad Deen Sr. Clerk/Time Office is transferred
Ansari#

to the Production Section and Sri S *K •Xnaiidv Jr .Clerk 

Production' is posted in Time Office vice him.

Sri Ajai Singh# Sr .Clerk/Time Office is transferred 

to the Production Section and Sri Vijai Anand Sharma 

Jr . Clerk/Production is posted in Time Office vice him.

Sri K*K* Shukla, Sr. Clerk/Time Office is transferred to 

the BSS shop and Sri Raj Mohan Jr . Clerk BSS shop is 

posted in Time Office vice him.

Sri Sudhir Malhotra/ Sr .Clerk/Time Office is transferred 

to the Diesel Shop and Sri T.R.Saini# Jr . Clerk/DSL is 

posted in time office vice him.

Sri D*P.,Nigam HC/TO is transferred to the Diesel Shop

and Sri Ramesh Tripathi# Jr . ClerkDSL is ppsted in the 

office vice him.
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' 18* Sri A«K* Deepak# Sr. Clerk/'^^^e Office is transferred ^  

to the Boiler Shop and Sri Kripal Singh, Jr . Clerk 

Boiler shop is posted in Time Office vice him*

1 9 . Sri V .K. Sahu, Sr. Clerk time office is transferred to the
i

:ls3s» Electric lioco Shop and Sri M*K«Shukla Jr . Clerk of Slec.

; t-
Pb^*Loco Shop is posted in Time Office vice hin •

•C'

20. Mohd. Rub Siddiqui# Jr . Clerk/Production is now posted

* in time office jSBafeBBjS vice Sri Thakur Das transferred

i to the MTS shop. ‘

j

The clerical staff of other Section joining to the 

T|ime Office should be spared first.

All concerned SS/Other Office Supdt. should spare 

the concerned staff to the proper places without any delay 

or raising objections*
'

I Tne transfer orders passed,vide S.O.No.lO dated 5.1.1990

sriould also be followed except the changes as mentioned in
f , . ;

i t ^  (7) above. The above issues with the approval of 

Dyi.CME/CB and CWM/CB/LKO.

i S d / -  B ^ u  R a m  T e w a r i  
i F o r  d i i e f  W o r k s  M a n a g e r ,

■Jî > N R / L o c o  S h o p s / C B / L K O .

c o p y  t o s  O S / P B , T O , P a s s ,  B u d g e t ,  P S T S , G e n e r a l ,  S S / L M S ,  
C D / J & T ,  S S / 44T S ,  S S / L S L ,  B o i l e r , E l e c  .P O H  e t .

T h e  S M ) ( W ) / C . B / L K O .  -•
T h e  S e c y .  , U R IC J Sc H U R M U / C ® / L K O  .

S d / -  B a b u  R a m  T e w a r i  
F o r ' C h i e f  W o r k s  M a n a g e r ,
N R / L o c o  S h o p / C B / L K O .

JU
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